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ORDER

Per Rahul Chaudhary, Judicial Member:

1. By way of the present appeal the Appellant has challenged the
order, dated 29.03.2019, passed by the Ld. Commissioner of
Income Tax (Appeals)-38, Mumbai [hereinafter referred to as
‘the CIT(A)’] for the Assessment Year 2014-15, whereby the Ld.
CIT(A) had dismissed the appeal against the Assessment Order,
dated 19.12.2016, passed under Section 143(3) of the Income
Tax Act, 1961 (hereinafter referred to as ‘the Act’).

2. When the matter was taken up for hearing, none was present
for the Appellant. On perusal of order sheet, we noted that this
has been the case for the last three hearings. On perusal of
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record, we find that vide letter dated 24.05.2021 the Appellant
had placed on record request for withdrawal of the appeal
having opted to settle the matter under the provisions of Direct
Tax Vivad Se Vishwas Act, 2020 (hereinafter referred to as ‘the
DTVSV Act’). The Appellant had placed on record order of full
and final settlement of tax arrears under Section 5(2) read with
Section 6 of the DTVSV Act in Form 5 [Certificate No.
338298890070421].

3. In view of the above, the present appeal is dismissed as

withdrawn.

Order pronounced on 12.12.2022.

Sayr- Say-
(Prashant Maharishi) (Rahul Chaudhary)
Accountant Member Judicial Member

Has Mumbai; fa-i® Dated : 12.12.2022
Alindra, PS
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